277 Re. Reported incident

of women In

THE DEPUTY CHAIRMAN: I am
not allowing., (Interruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN:-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE  MINIS-
TRY OF HOME AFFAIRS (SHRT M.
M. JACOB): Madam, the whole mat-
ter is going on presumption. (Interr-
uptions) Mr. Kamal Morarka says
that Parliament is not taken seriously
by the Governmen¢. The Government
does take Parliament seriously. The
Government does take the decisions
of Parliament seriously, The Govern-
ment does take note of what ig said
on the floor of the House. We are aw-
are of it. (Interruptions).

1.00 p.M.

SHRI GURUDAS DAS GUPTA:
Will you convey the feelings of the
House to the Minister concerned?

THE DEPUTY CHAIRMAN: Ycs, he
will. (Interruptions). Now, please sit
down. Yes, Mrs. Sarla Maheshwari, (In-
terruptions). T do mot want to repeat.
Please sit down You can see the re-
cord.

SHRI M. M.
note of it

JACOB: I have taken
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
One minute. Mira Dasji, I will ca]l
you, (Interruptions). One minute, 1
will call you. Please sit down. We are
not going to have a debate. Alnterrup-
tions), I will not allow Members to
speak more than one or two sentences.
Everybody cannot speak also. (Inter-
ruptions), One minute. I will caal] you
also. Yes, Mr. Baby.

SHRI M. A. BABY (Kerala):
Thank you very much for permitting
me. I understand that thig is a very
serious matter and Madam, you hap-
pen to be from Tamil Nadu. You are
a lady also.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): I
have not heard.
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SHRI M. A. BABY: Madam, tl
State of Tamil Nadu is having
Chief Minister who claims to uphol
the dignity of women but it ig qui
unfortunate that when another ho
Member of this House has taken 1
this matter, she has said that what h:
been alleged is not correct. The ho:
Home Minister is present here, Som
time ago, another hon, Member rais:
an issue related to similar happenin
in.... : A

AN HON. MEMBER: Andhra.

SHRI M. A. BABY: ...in the city:
Delhi. So. Madam, this has bes
happening ip different prats of t
country, Unless we take cognizan
of this kind of incidents in the cowr
try very scriously and request tl
Home Minister to take appropria
action, these will continue to increa
in the coming days. So, 1 expe
Jacobji to respond.

THE VICE-CHAIRMAN (SHF
MATI JAYANTHI NATARAJAN
Shrimatj Mira Das. (Interruptions).
I will call you. I have called Mira

SHRIMATI MIRA DAS (Orissa
Madam, I entirely support the stai
ment made by Mrs. Sarala Mahe
wari. If the report js really corre
and if there is any...(Interruptions;

THE MINISTER OF STATE |
THE MINISTRY OF PARLIAME
TARY AFFAIRS AND MINISTER C
STATE IN THE MINISTRY C
HOME AFFAIRS (SHRI M. N
JACOB): You were asking for tt
Finance Minister. The Finance Mini
ter is here.

THE VICE-CHAIRMAN (SHR
MATI JAYANTHI NATARAJAN
I was not asking for the Finan
Minisger.

SHRI VITHALBHAI M. PATE
(Gujarat): Whether he has app¢
inted the Managing Director, ¢
Chairman of the SBI or not...
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
But that matter is over. Now we
have taken up another matter.

SHRI VITHALBHAI M. PATEL:
The Chair has given a directive to
the Government ... (Interruptions). ..

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
It the Finance Minister wants tg say
something, he is welcome

SHR] M. M. JACOB: From presu-
mptions they were making allega-
tions in the House. I have just check-
ed up with the Finance Minister and
he has said that there is no appoint-
ment made at all. .. (Interruptions)...

SHRI VITHALBHAI M. PATEL:
You must clear it. Why should the
cloud still continue?

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Yes. Miraji, please continue.

SHRIMATI MIRA DAS: Madam, if
there is the slightest truth in the all-
egation, this matter should be taken
up very strongly. Through you, Ma-
dam, I demand of the Government,
before this House, that the criminals—
those whyo are hiding and those who
are trying to run away from the law—
should be caught and punished.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Yes, Mr. Gopalsamy..... (Interrup-
tions) ...

I have called Mr. Gopalsamy. Let
him finish first.

SHRI V. GOPALSAMY (Tamil
Nadu): Madam, it has been proved
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beyond a shadow of doubt by the fact-
finding team of the CPI (M) Party
that what had happened in the Vac-
hati village in Dharmpuri district is a
guresome incident. Eighteen tribal wo-
men wre raped there. But what is
more distressing is that the culprits—
the Forest Department and the Police
Department people—are protected by -
the Government. That is the most dis-
turbing part of the incident.

SHRI V. RAJAN CHELLAPPA
(Tamil Nadu): He is saying that
they are being protected by the Tamil

Nadu Government . ..(Interruptions). ..

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Mr. Chellappa, I will call you.......
(Interruptions) ... Let him speak, I
will call you,

SHRI V. GOPALSAMY: Madam,
what happened in the Annamalai Na-
gar and Chidambarm police stations
the same thing has happened here
also. iR |

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please be brief, Mr. Gopalsamy.

SHRI V. GOPALSAMY: There is
no protection for womepn in Tamil
Nadu. When women are raped by
police personnel and the Forest Dep-
artment personnel and the Govern-
ment tries to protect them and makes
a plea that what has been reported
is not true—even by the Chief Min-
ister of the State—what protection
can women get from the Govern-
ment? So, Madam, I would like to
make a request through you that at
least some statemet should be made
by the Home Minister on the floor
of the House as to what has happened.



283 Re. Reported incideny

of women in

THE VICE CHAIRMAN (SHRI-
MATI JAYANTHI NATAFAJAN):
Yes, Mr. Nallasivan. '

SHRI A. NALLASIVAN (Tamil
Nadu): Madam. 1 associate myself
with what Shrimati Sarla Mah-

eshwari has said. I issued a state.
ment to the press about this incid-
ent that the police and the Forest

Department people went to the vill-
age of Vachati in Dharmapuri dis-
trict and subjected the people there
other
brutalities. When I issued the state-
State

to unheard 'of repression and

ment, many Ministers of the
issued a rejoinder saying that I was
stating 5 falsehood and all that. I
issued the statemen on 18th  July
only after verifying things through
our party people. On the 31st of
July, last month, along with four
important people of my party, I went
and saw them personally and video-
recorded all the statements of  the
women. Eighteen women have Tbeen
raped by the police and Forest Depart-
-meq; people. Six hundred policemen
and 80 policewomen stayed there in
that village for three days. Eighteen
women were raped, their properties
have been destroyed, and they have
not been able to cook any food for the
last 1 and half months. We have made
some arrangement for giving them
food by tollecting some money and rice
from poor town, which is eight miles
away from Vachati village. Even now
the Government has not taken any
action. Fven now the Chief Minister
has not ~ome out with any statement.
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THE VICE-CHAIRMAN (SHI

MATI JAYANTI NATRAJAN ). Y
Mr. Obaidullah Khan Azmi.....
(Interruptions)

Not everyone. He and I am going
call an AIADMK Member. please. 1
more,

SHRI A. NALLASIVAN: I requ
the Government to ask for some °
port from the State Government
what happened and what action t
State Government has taken.

THE VICE-CHAIRMAN (SH
MATY JAYANTHI NATARAJAIL
Mr. Obaidullah Khan Azmi. Please
very brief.
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THE VICE-CHAIRMAN (SHRK

NATARAJAN):
No, this is not a debate.

Ay wEgen @w s ¥
RN F oA F AT @A
S g
Gl it by i

- ‘UJf C‘?/ “?

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):

© No, no, this is not a debate.
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Thig is over now.
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Yes, please conclude, It is not a de-
bate.
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SHRI V. RAJAN CHELLAPPA
(Tamil Nadu): {The Chief Minister
of Tami] Nadu.

(Interruptions)
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please sit down. Please sit down.

SRHI V. RAJAN CHELLAPPA.: It
is very clear.
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SHRI V. RAJAN CHELLAPPA. If
any single woman is affected in this
way, the Chief Minister of Tamil Nadu
takes 5 numbey of actions. So, if it
15 real, the Chief Minister of Tamil
Nadu takes necessary action because
she has had some experience in the
Assembly also. At that time a num-
ber of Assembly Members took some
action against ... (Interruptions).

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Let him speak. He is not saying
enything unparliamentary.

SHRI V. RAJAN CHELLAPPA:
She takes severe action against the
culprits.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):

Yes, Mr. Malaviya, the last speaker.

SHRI V. GOPALSAMY: It has be-
come a police State, Madam.

THE VICE-CHAIRMAN
MATI JAYANTHI
That matter is over.

SHRI V. GOPALSAMY: There is
no protection for women in Tamil
Nadu.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
That matter is over., Nothing else on
that matter will go on record.

(SHRI-
NATARAJAN):

SHRI V. GOPALSAMY:*

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
That matter is over. Nothing else
will go on record.

F[ 1Transliteration in Arabic Script.

*Not recorded.
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SHRI V. GOPALSAMY: *
THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):

This matter is over. Np nothing else
will go on record.

It is not going on record,

SHRI V. GOPALSAMY:*

THE. VICE-CHAIRMAN
MATI JAYANTHI
This matter is  over. No.
Nothing else will go on record
It is- not going on record.

SHRI V. GOPALSAMY: *

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Nothing else will go on record. Noth-

ing is going on record. It is not go-
ing on record, pleasc.

SHRI V. GOPALSAMY: *

(SHRI-
NATARAJAN):

THE- VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN?:

Mr. Narayanasamy, the matter is
over. Mr. Narayanasamy, the matter
is over, Please sit down.

SHRI V. GOPALSAMY: *
SHRI V. NARAYANASAMY: *

THE VICE-CHAIRMAN (SHRI-
MATT JAYANTHI NATARAJAN):
The matter is over.

SHRI V. GOPALSAMY: *
SHRI V. NARAYANASAMY: *

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
It is not going on record.

SHRI V. RAJAN CHELLAPPA: *

SHRI V. NARAYANASAMY: *

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):

Mr. Narayanasamy, please sit down.
Nothing is going on record Nothing
is going on record. Please sit down.
Please sit down Please sit down. Pl-
case sit down. No, I wil' not allow
this.

SHRI V. GOPALSAMY: *

THE - VICE-CHAIRMAN (SHRI-
MATI - JAYANTHI NATARAJ AN):
1 will call no other speaker.

SHRI V. RAJAN CHELLAPPA: *

!

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please sit down. These allegations
have not gome on record.

SHRI V. GOPALSAMY: *

THE VICE-CHAIRMAN (SHRI.
MATI JAYANTHI NATARAJAN):

Mr. Gopalsamy, please sit down. If
there is an important matter concer-
ning the welfare of women, I appeal
to Members not to politicise it Mrs.
Sarla Maheshwari has had her say.
Everyone of you has associated him-
self with it. Now please leave it at
that.

SHRI V. GOPALSAMY; *

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
No more, I am sorry, no more.

SHRI V. GOPALSAMY: *

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Picase don’t politicise it. It is not
go'ng on record.

SHRI V. RAJAN CHELLAPPA:*

THE VICE-CHAIRMAN (SHRI-
MATI) JAYANTHI NATARAJAN):
Mr, Rajan, nothing of that has gone
on record. Please sit down.

RE. OUTCOME OF THE VISIT OF
THE DEFENCE MINISTER TO
CHINA

SHRI SATYA PRAKASH MALA-
VIYA (Uttar -~ Pradesh): Madam,
Vice-Chairman, in December last, the
Chinese Premier visited our country.
He extended an invitation to our De-
fonce Minister to visit that coutry.
Our Defence Minister was there for
about five days. Tt was for the first
time that any Defence Minister of
the country visited China. He retur-
ned to India on 30th. Five days have
passed. The Parliament has  been
kept absolutely in the dark about the
outcome of his discussions with the
Chinese Premier and his  counter-

- =w>¥ 3Npt recorded.



